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Hon’ble Shri 7. N. Bhat, Member (J)
Hon’ble Shri S.P.Biswas, Membér (A)
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Mews Servicas Divisien,
A1l India Radio, }
Broadcasting House,
New Delhi
2. Secretary,

Minietry of Informaticn &
Broadcasting,Shas
New Delhi.
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Stemagraphsr Gr. I,
News Services ODivision,
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HON’BLE SHRI T.N. BHAT,MEMBER (J)-

We have heard the applicant, who is present in
person, and Shri K.R. Sachdeva counsel appearing on  bshalf

of the respondente  on the wmerits
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the 0.A. and with thetir
]

consznt we are disposing of the 0.A. at the admission stage
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2. The appiicant in this G.A.

stepping up  of  his pay at par with the pay received hy

Junwer, nameiyv, Ms Elsie 0., raspondent no. 4 hereain.

Acmitt gﬂ‘ylrngnnndent ne 40 who wag junior to the agplicent

I, had hean granted

hoc ginde aarlier Lo the o
premottan grantern fn the sonticant Subsecuentiy,
services of both of them were regularized w.e.f 5.1.1

ad

However, raspondent na. 4 continuad to draw figher

ematuments than the applicant in censequence of the ad
promotion. granted to her bpaforea it was granted to

apoticant. According to the applicant, this is an  anon

,q"'l v/

which should be correctad and the applicant’s pay should be
rought at par with the nay received bv iespondert no. 4,
Ties

3. tearned counsel for the respondents re

INDIA AND ANR. VS, R. SWAMINATHAN AND ORS. repcrted

¥

1007 (7) SOC 890 wherein it haz been held that where # jun

Tioiating in promotional post on account of their

toof the Apax Court in ths casze of UNION OF

in
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o1 e nromnticn whids seninrs are not so officiating ard zs

a congeguence  the Junior iz getting higher pzy, this would

’

ordars so as to warrant stepping up of tha pay of the szeni

g further been held that in order to attract
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grinciple of  stepping wup of pay, it aust be shown that
anomaly is a direct result of application of FR 22-C {no

-

meet this point and a copy of the Arex Court Judeement
atso made available to  fim. Today/&e produced  hafore
written suhimiesions which have lbLeen taken on resord,

appears that the apnlicant has attenpted to hioghtight

10t Aamount o oan  anomaly recognised by Government of  India



distinauishing  featurss of his case from the
case before the Apex Court We have carafull

made by the applicant today. We

of distinction that could make

ci the instant oase. The fact that responde

the instant case 1s ceoncarned. This could hav
assailing the ad hoc
4 before the ad hoc promotion
tnis ds an c¢ld

chailengs made now would be barred by Timitat

remaing that 1t was due to ad hoc offic
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renderad by respondeni no. 4 tha
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larv than the applicant and continues to ¢
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1eld Dy the Apex Court in R.

Swaminathan
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camnot be held to he an anomaly in the stri

5. Therefore, applying the princi

by the Apex Court 1in the case of R. Swamina

hold that there 1s no merit in the claim of

(]

this 0.A. The 0.A. is accordingly dismissa

parties to bear their own costs.

(S.P.Biswasy—""
Membar (A)*
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